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Heard the id. counsel for the partirns. In Ithe light 

of the subrnis;tons mads by the id, counsel 	ortha the 

prayer is allowsd.ftespondent No.5 in OA 27/95 4olited and in 

his place flame 0? Prasanta IondaL as msnti.ned therein be added as 

espond,nt No•5, Necessary correction be made in the ¶iss-title of 
the OA /and notic,:b. Lsaued to respondent N05 who 	viie reply - 

to theM with Ln 4 weeks. 11 
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Th. MA thers?ere etands disposed of. 	1 	-1 	5z 
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